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Ji L71 ke instLctiofl, 	nd the re tore 
	 JJ fllctJ lo 

c ciue t s for r.d 	lErCflt idJ u ;e c 
4.2.L 996. 

Shr i  1"i .ifl0i, 	 CJUflSe) PNTi 
appear n., for kespOn&nt No,2 8hagiratt 

ehera) submitted that he has 	in 

:h post of Conservator of Forest (indu 

J.eaves) Cuttack jn 26.8.1996 pursuant ta 

:h oroer dated 19,8.1996. On 27.8.1996, 

this Court directed the responcents to 

consider the representation of thtz  

applicant and this Application 

to 27.9.1996, as on eatc Shri 	na 
submits th 	Lht representation hcs h:tn 
r .3nsjjiered and disposed of by Annexue-2/B 

to MiSC .Appi ic,.:t ion 632/96 in which the 

pplicant hao been accormodatec9 as 

Conervator of Fore, working Plalr 

it.h Headquartcrs at CaLtack vice Shri S. 

adhi, I.F.S. A copy of this order ha 

hen forwarded to Shri K 

r'uunse 1 for the State  af Qrisa.. hr 

ubmjts that Respondent No.2 had joirLd 

the post on 26.8.1996 which is before th 

Order dated 27.8.1996 wag passed and by 

virtue of this order, the applicnt ar 

the Res ndent2are functioning in the 

rne post. Since the stay order wao 

opr:Itive till. 26.9.1996, there Is no 

.tfficu1ty, but once this rntter is 

brought to the notice of the Court, it 

111 not. be  proper to tont inue any fu hor 

this drrangennt. As the reesentatio 
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f 	e 

in this rigina1 Appiicationury ives 

fDr consideration, According1y the inte:ci4r 

stay order passed jn 27.8.1996 Is 

vacated nd 	p1icat ion, far' 
ic  
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